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From

To

The District Magistrate,
Una, District Una (H.P.).

The Consultant (Judicial),
Hon’bIc National Green Tribunal,
Faridkot House, Copernicus Mars
Near India Gate, New Delhi,
Delhi- 110001 .

Email – judicial-nP@gov.in

No. LJL4 TL /DRO/NTLR

Dated O-t .03.2024

Sub: Compliance report in compliance of order dated

04.01.2024 passed by the Hon’ble National Green

Tribunal, New Delhi in M. A. No. 114/2023 in

Original Application No. 882 of 2022 titled as

Sanjeev Kumar versus Deputy Commissioner,

Rupnagar & ors.

BMW Sir,I
Z)i?tdct'§®g!§.tEq§Q$ - -1s

DdR, ©{$%{&\©@&@§©} it is respectfully submitted that the aforesaid M. A. No.

114 of 2023 in Original Application No. 882 of 2022 titled as Sanjeev

Kumar versus Deputy Commissioner, Rupnagar & ors. was listed

before the Hon’bIc National Green Tribunal on 04.01.2024 and the

Hon’bIc National Green Tribunal had observed that as per the reports

submitted by the Deputy Commissioner Una and the Deputy

Commissioner Roopnagar, there is disagreement regarding the land in

question including its entries in the revenue record and also

demarcation with proper boundaries. In the reports there is no mention
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as to what are the khasra numbers comprised in the land in question.

Entries in revenue record are stated to have been updated but copies of

the revenue record have not been filed. The land in question is stated

to have been demarcated but copy of the demarcation report has not

been filed. On some part of the land encroachments are stated to have

been made but measurements of the area encroached upon and names

of the encroachers have not been mentioned. No proceedings have

been taken for removal of encroachments. The aspect of illegal

construction of road in the land in question has not been looked into.

The Hon’ble National Green Tribunal vide order dated 04.01.2024 has

directed the Deputy Commissioner Una and the Deputy Commissioner

Roopnagar to submit their detailed reports along-with copies of

relevant records with respect to all the aspects mentioned above. The

Hon’ble National. Green Tribunal has also directed- the Deputy

Commissioner Una and the DFO Una to file report regarding the

market value of trees illegally cut, the quantity of wood of illegally

trees recovered by the Himachal Pradesh Forest Department, auction

I/HIJ _ _ if any conducted for sale thereof and reaUzadon and udlizadon of sale
mrict MagKra€e£xoceeds of the same. The Hon’bIc National Green Tribunal vide

Una’ Di;tact U”a qR}esaid. order dated 05.01.2024 has furthe, dir,,t,d t, al, „p,,t, ,n

or before 10.03.2024 by email at judicial-ngt@gov.in preferably in the

form of searchable PDF/OCR Support PDF and not in the fonn of

Image PDF. The Hon’bIc National Green Tribunal vide aforesaid

order dated 04.01.2024 has also directed the Deputy Commissioner

Una and the Deputy Commissioner Roopnagar to remain present

before the Hon’bIc Tribunal on 12.03.2024 (,physically or through

VC) for producing the relevant record and assisting the Hon’ble

Tribunal in just and proper adjudication of the questions involved in
the case

g
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It is further submitted that after receiving the aforesaid

order dated 04.01.2024 of the Hon’ble National Green Tribunal, a

joint meeting was convened on 21st February 2024 at Nikku Nangal

under the chairmanship of the undersigned and Deputy Commissioner

Rupnagar to address concerns . pertaining to the aforesaid order dated

04.01.2024 in the presence of Sub Divisional Magistrate Nangal,

District Revenue Officer Rupnagar, District Revenue Officer Una,

District Forest Officer Una, District Forest Officer Rupnagar,

Tehsildar Nangal, Tehsildar Una, Executive Engineer PWD (B&R),

Punjab wherein it was resolved that a joint committee would be

established comprising of DROs ofRupnagar and Una, the Tehsildars

-of Nangal and Una, and the District Forest Officers of Una and

Rupnagar. The primary objective of this Committee was to visit site in

question, check and report on the Khasra numbers, individual and total

area encompassed by the land under scrutiny, and to give ownership

and possession status of land in question and submit a report. The

copy of minutes of aforesaid meeting dated 21.02.2024 is annexed as

Annexure -A. In compliance of these directions, the joint committee

I a aveN _ of Una district comprising of District Revenue Officer Una, Divisional

gFHstfcVg::8y@jest Officer Una and Tehsilda, Una visited the SPot on 21.02.2024

and submitted joint report dated 05.03.2024 with the following

recommendations : -

1.) Regarding the variation in the area as pointed out by the Hon’ble

National Green Tribunal, the matter was discussed in the joint

inspection on 21.02.2024 and it was found that the variation was

due to the wrong conversion factor by the Punjab Revenue

authorities. The mutation of the land has been attested in favour of

'Makbooja Mehl<ama Timber Market’ on 12.02.1990 vide award

number 132/H on 19.10.1954 to the extent of .351 Kanals 10

Marlas, which when converted in acres, comes out to be 33.3 1

204



–LI–

acres. The Punjab revenue authorities accepted the fact that the

mutation of the land has been attested in favour of 'Makbooja

MehkaIna Timber Market’ is 351 Kanals 10 Marlas and when is

converted into acres, it comes out to be 33.3 1 acres rather thUr 44

acres.

2.) The demarcation of the spot was conducted in the past by the

Punjab Revenue officials in the presence of Tehsildar Una and

field revenue staff on 30.06.2023 and latest by 29.08.2023 and it is

on the basis of the ddmarcation conducted by Punjab Revenue

Authorities, the boundaries of the land in question was fixed which

was subsequently fenced by the H.P. Forest Department, Una but

the copy of the demarcation report was not given to the office of

Deputy Commissioner Una and the office of District Forest Office,

Una. However, the same was perused during the joint inspection on

21.02.2024 and it was found that the demarcation report does not

mention the entire Khasra numbers belonging to Makbuza

Mehkama Timber Market and only 45 Khasra numbers have been

=t:St:=g:e 1::::==t 1jT: equ :sst i :: :IEHpp1: epde rt oo := = : =: :=bIT ]==T n;r ::
Una, i)is&ict IJnq (ii.8Pribuna1, the total Khasra numbers is required to be mentioned in

the demarcation report and this direction of Hon’ble NGT to

mention the Khasra numbers comprising the land in question was

also discussed with the Punjab revenue authorities and it was

requested to comply with the direction of Hon’ble NGT. Therefore,

the committee of Una district comprising of District Revenue

Officer Una, Divisional Forest Officer Una and Tehsildar Una

recommends that the Revenue Authorities in Punjab may be asked

to specifically mention the Khasra numbers comprising the fenced

area
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3 .) The Punjab Revenue authorities were requested to demarcate the

rest of the land in question in order to find out the encroachments

done on the land in the name of 'Makbooja Mehkama Timber

Market’ but the Punjab Revenue authodties stated that entire land

has been demarcated and if the fenced area will be measured on the

spot, it will tally with the area mutated in favour of 'Makbooja

Mehl<ama Timber Market’. Therefore, the fenced area was

measured on the spot jointly by the Revenue and Forest officials of

Punjab and Himachal Pradesh and it was found tallied with the

area mentioned in the revenue record. The H.P. Forest department

has fenced the entire area measuring 351 Kanals 10 ]Vlarlas on the

spot. The copy of above referred report submitted by the joint

committee of Una district comprising of District Revenue Officer

Una, Divisional Forest Officer Una and Tehsildar Una is annexed

as Annexure –B. It is pertinent to mention here that the report

submitted by the joint committee of Una district comprising of

District Revenue Officer Una, Divisional Forest Officer Una and

Tehsildar Upa has been sent to the Deputy Commissioner,

HM(ad , . Rupnagar (Punjab) ade this office letter No. 437/DRO/LR dated
Kstrict Magisbate, 05.03.2024 for further necessary action at her end. The copy of

Una’ D1$tlut Una <a'getter No. 437/DRO/LR dated 05.03.2024 is annexed as Annexure

C

It is also submitted that the Divisional Forest Officer,

Forest Division Una District Una (H.P.) vide this office ' letter

No.92/DRO/NTLR dated 18.01.2024 (copy annexed as Annexure -D)

wag directed to send the detailed report alongwith copies of relevant

records to this office strictly in terms of aforesaid directions of the

Hon’ble National Green Tribunal. The Divisional Forest Officer Una

Forest Division Una (H.P.) jn response thereof vide his office letter

No.15514 dated 01.03.2024 (copy annexed as Annexure -E) has
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reported that the variation of land was due to the wrong conversion

factor of Acre to Kanal/Marlas by the Punjab Revenue Authorities.

The demarcation of the alleged area has been conducted by the Punjab

Revenue Authorities in the past in the presence of revenUe officials of

Himachal Pradesh on three different dates and latest by 29.08.2023

and thereafter the boundaries of the land in question were fixed which

was subsequently fenced by Himachal Pradesh Forest Department.

However, demarcation report has not been received aom the Punjab

Revenue authorities as yet which is required to be submitted by them

in the Hon’ble NGT. The area has been fenced on the basis of

demarcation given by Punjab Revenue Department, but they have not

shown Khasra Nos in the fenced area. As per report dated 30.06.2023

of Tehsildar Nangal there is double entry of khasra No.428 and 437 in

the jamabandi but both these Khasra Numbers pertains to Timber

market. He has also reported that as regards updating of entries in the

revenue record is concerned, the matter pertains to Punjab RevenUe

Authorities for which he has already taken up the same with Tehsildar

Nangal vide letter No. 3060 dated 31.05.2019 for changing the entries

nA 10 O in revenue record from “Makbuja Mehkama Timber Market” to A.P.I
n’t;ict Ma8d£teForest Department. The following trees were illegally cut during the

Una’ !hstnct Una % W 2018 and 2022, value of which is assessed on the basis of

prevailing market rates fixed in Himachal Pradesh as under:

a

year

2018

2022

Species No. of
trees
illicitly
felled

29

1

23

53

Volume
in cum

Rate per 1 Amount
cum

Eucalyptus

Shisham

Eucalyptus

Total

21 .432

0.977

21.314

43.723

18591

42654

21612

82857

398442

41673

900753

207



–l –

a Out of the above illicitly felled trees, following forest

produce has been recovered which has been stacked at Forest Rest

House Nangal. As case is under trial in the leaIned Court at Nangal

and as such matter has been. taken up by the Divisional Forest Officer

Una with Senior Superintendent of Police District Rupnagar vide his

office letter No. 12973 dated 29.01.2024 (copy annexed as Annexure

–F) to obtain necessary orders for disposal of the seized forest

produce.

Year

2018

2022

No. of logs seized Volume of seized logs in
cum

17.105

17.516

190

144

The Divisional Forest Officer Una has further reported in

his above referred report that the Executive Engineer, Construction

Division PWD, B&R Ropar (,Punjab) has constructed approximately

400 mtr. trace line/road without permission ftom the Competent

:ld2w CH__ Authority of H.P. Forest Department aBer illicit felling if 30 trees for

:SalE=b%ch a complaint had been filed by Range Forest Of6cer Una h
Police Station, Nangal and accordingly FIR No. 0182 dated

06.11.2018 was registered in P.S. Nangal. A bridge is being

constructed by Punjab P. W.D (B&R) Division, Rupnagar/Nangal near

Forest Rest House, Nanga1 on southern side which seems that after

completion of the said bridge, it will pass through the land recorded as

Makbooja Mehkama Timber Market which is under possession of

H.P. Forest Department. As per orders dated 17.03.2023 of this

Hon’ble Tribunal, for any developmental activities on the said land,

prior permission from the competent authority is required. The matter

has already been taken by the Divisional Forest Officer Una with
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+ Deputy Commissioner, Rupnagar (Punjab) vide his office letter No.

7137 dated 16.10.2023 to direct the concerned authorities to take prior

permission from the competent authority before undertaking the said

work.

Regarding environmental compensation, the Divisional

Forest Officer Una Forest Division Una (H.P.) vide his office letter

No. 16154 dated 07.03.2024 (copy annexed as Annexure –G) has

reported that the land in question falls in Punjab State and as per

proceedings of the meeting held on 13.09.2023 under the

chairmanship of A.D.C (G) Rupnagar, necessary environmental

compensation is required to be recovered from two accused by DFO

Rupnagar which is further required to be deposited in Punjab

Treasury. In the same meeting, it has been directed to Executive

Engineer, Punjab Pollution Control Board to coordinate the matter

regarding deposition of environmental compensation with Divisional

Forest Officer Rupnagar. As per above referred report of the

Divisional Forest Officer Una, no further correspondence has yet been

received by him from Divisional Forest Officer Rupnagar in this

respect. The copy of photographs of path and bridge constructed by

the Punjab PWD (B&R) Division are annexed as Annexure –H.

The abovementioned detailed report is subniitted for

favour of consideration of the Hon’ble National Green Tribunal and

the same may kindly be accepted on behalf of the undersigned.

Yours faithfully,

f,dw-a
Jatin Lal, IAS

R§%}%§§B>wp.)
Ph. No. 01975-225800.

Encls. As above
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Wleet ing Proceeding convened on Wednesda'

${kkli fUanga!
\n

2 Ist Februarv 2024, at

A joint meeting was convened on Wednesday, 2:Ist February 7:-i.':’;

Nikku Nar\gaS to address concerns pertaining to the order issued by the Pr;n'bic

National (;feen Tribuna! {NGT} in O ;", No. 882 of 2022, titled as 5anje''

ve:'sus dep Ji~/ ConlnrisSiOl’ICr, Rupnagar and Others. The meeting was ci-,airr-,C O'/

the DeputY Commissioner of Rupnagar, with the Deputy Commissioner of Una aPd

tne following attendees were present

-u= J'visic)naI 1\'Gag:st'ate, Nanga:.

:- ’' -t '- ':T R---' J =- r. I;e Officer, Rupnagar.

s. C : t:- :: Rev:-nIte Officer, Una

District Forest Officer, Una.

S :'iSt'::1 Fore3c Officer. Ru,>nagar.

E. Tehs:idar, Nangal.

Fahs!!bar, Una

8. Exact-riTe Engineer, PWD (B&R).

: Ul- Ing the discussionf the Deputy Carl\missjqners of RuFf,agar ?C J : fri:1

del15eratec; on the total area and Khasra numbers of the land in question/ fo._ ,_ij::g

on en:rca'ihments' It was rescived that a joint committee would be established

cornprising of DaDs of Rupnagar and Una, the Tehsiidars of Nangal and Una. :nd

cne District Forest Offic3’s of Una and Rupnagar. The committee's primary

ab}ectiva: t? visit sBe in questipn, che'_k and repS>rt on the Khasra numbers, /
jndiv!duei_and total 3rea gq'':ompasFed by tIre land under scrutiny/ and to

1

a=h’=.ersh iP and possess:len status. of land in question and submit a report

a'Lt\D\al

UVb b-\I

i')ft .3/NILe

2g'ol'Lq

Aaoressing concerns regarding the alleged construction of a road :hp

:1l'lg il'ccr of F'WL3 informed the gathering that the road,.work 3.„id :+

projects ':i:'e cecII halted ';ince 2018. Furthermore/ the £hairperSC/rl {CanUtE/

CCr'!cli££ loner of f-titp' agar) instructed the E'e=utive Engineer of PVVG tO f ;;(. ;1

aflid3''/II ':T---i Cli--:g l::=: 1'O pFC!:Ct ','-'’O'_!!:i can’ iN;eqce :without priOr ocr=1:bs;Of

ali s{aRena; tIers antI a OiltOt fti es inv'civetj,

Executive

fhe 'ne?iitl8 was conciudec! :::' C['airpei-sOns, who extended graiiiuap

to 3li 51zkeFICidel'S for their participation and contributions towards dddlesbir8 £}.,c_

Deft inc ri : !SSL4es
$q Xj'

Depu'bye-$=;,{is , i ,T:„

Rupna J, iaf HP-'\

210



– /O.–
P( +

e

Ends i t. toP ....„ ?_l$.:_:.jx ,;}i , S , Xv :/ naia '.!

\

_l..-fI!}:.I„}.:.::{::i

C.:IN {orwai'd to :-

t. Deputy Commi$sionet-/ Una, District Una {}1.P.) for favour of inf (;l'rr,arI

furtner necessary action pIt'a se.

Sub DIvisional f*.4agistrat:e, i=ia IIgaI for iI-:!:orI-nation furC$;c' r,;':-.'

c>lease

i:>istr ict Revenue Officer, Rupnagat' fOI- !:'-'forn:atiorl iurLri'-'.'." !"':

please.

4. £>!st:'icT Revenue Officer, Una for infor-mat:ici I further necessary CCI ;Or;

5 . E)ivisionai Forest officer, Una, io' ;nfcrrlration further r laces:-.,ar---;

6. Divisional Pci-est officer, Ru pnagar, fo:- i!-iformatior\ fort,: Tr

?

picase

7. Tehsitclar, Nangat for information further necessary action piease.

8. Tehs:ldar, Ur,a for information further r\ecessary action pie::se

g. Executive E:'!gineer, PVv'D {E&R} for iI-,fo;-z'nation fLIrthE,' :lt

tJ '==; :i J ==

, ? q&D-={\

OT'ficerD:st r ict Reve

FOr !Dept! iT \_;omra Issi;!!!

Ru pa agar
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The Joint Committee Report cornprising DFO Una, DRO Una and Tehsildar

Una of Nikku Nangal village in OA titled as Sanjeev Kumar vs. Deputy

Commissioner Roop Nagar pending the Hon’ble National Green Tribunal,

New Delhi.

Dated Una 5 March, 2024.

The Joint Committee comprising Divisional Forest Officer Una, District Revenue

Officer Una and the Tehsildar Una visited the spot on dated 21 .02.2024 and the

recommendation of the Joint committee is as follows:

1.) Regarding the variation in the area as pointed out by the Hon’ble

National Green Tribunal, the matter was discussed in the joint inspection

on dated 21 .02.2024 and it was found that the variation was due to the

wrong conversion factor by the Punjab Revenue authorities. The

mutation of the land has been attested in favour of Makbooja Mehkama

Timber Market on dated 1 2.02.1 990 vide award number 132/H on dated

19.10.1954 to the extent of 351 K 10 Marlas, which when converted in

acres, comes out to be 33.31 acres. The Punjab revenue authorities

accepted the fact that the mutation of the land has been attested in

favour of AAakbooja Mehkama Timber Market is 351 Kanals 1 0 Marlas and

when is converted into acres, it comes out to be 33.31 acres rather than

44 acres
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2.) The demarcation of the spot was conducted by the Punjab Revenue

officials in the past in the presence of Tehsildar Una and field revenue

staff on dated 30.06.2023 and latest by 29.08.2023 and it is on the basis

of the demarcation conducted by Punjab Revenue Authorities, the

boundaries of the land in question was fixed which was subsequently

fenced by the HP Forest Department, Una but the copy of the

demarcation report was not given to the office of Deputy Commissioner

Una and the office of District Forest Office, Una. However, the same was

perused during the joint inspection on dated 21 .02.2024 and it was found

that the demarcation report does not mention the entire Khasra

numbers belonging to Makbuza Mehkama Timber Market and only 45

Khasra numbers have been mentioned as compared to total Khasra

numbers comprising the land in question. As per orders of the Hon’ble

National Green Tribunal, the total Khasra numbers is required to be

mentioned in the demarcation report and this direction of Hon’ble NGT

to mention the Khasra numbers comprising the land in question was also

discussed with the Punjab revenue authorities and it was requested to

comply with the direction of Hon’ble NGT. Therefore. the committee

recommends that the Revenue Authorities in Punjab may be asked to

specifically mention the Khasra numbers comprising the fenced area.

3.) The Punjab Revenue authorities were requested to demarcate the rest

of the land in question in order to find out the encroachments done on

the land in the name of Makbooja Mehkama Timer Market but the
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Punjab Revenue authorities stated that entire land has been

demarcated and if the fenced area will be measured on the spot, it will

tally with the area mutated in favour of Makbooja Mehkarna Timber

Market. Therefore, the fenced area was measured on the spot jointly by

the Revenue and Forest officials of Punjab and Himachal Pradesh and it

was found tallied with the area mentioned in the revenue record. The

HP Forest department has fenced the entire area measuring 351 Kanals

10 Marlas on the spot.

Report submitted for kind perusal and further orders please.

t
'District For6it“Officer, Una

Divisional Forest Ofncer

Una Forest D!-.'i3i9n, Una (H.P.)

TIMbEE&W
WA rd.P

District Rev81LbB a, Una
©jgtricl ’ Ie Dace?

{ina, Dl..,,. baa (H.P.)
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OFFICE OF THE DISTRICT COLLECTOR UNA, DISTRICT UNA (A.P.).

To

The Deputy Commissioner,
Rupnagar, Punjab.

No q gt
Dated Una,

/DRO/LR
tha Ttl) RA9rPh 9n94

Sub: Regarding compliance of the order of Hon’bIc NGT in O. A. No.
882/2022 titled as Sanjeev Kumar versus Deputy Commissioner,
Rupnagar & Others.

Madam,
Please refer to this office letter No. 424/DRO/IJR Dated 04.03.2024

on the above cited subject.

In continuation of this office letter No. 424/DRO/LR Dated

04.03.2024 a copy of revised joint committee report along with
recommendations regarding this maKer is being forwarded to your office for
information and necessary action in the matter.

your:By
an LaI (IAS)

Deputy Commissioner
Una District Una (H.P.).
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Hon’ble NGT Matter

'- a

From

To

The Deputy Commissioner,
Una, District Una (H.P.).

The Divisional Forest Officer,
Forest Division Una (H.P.).

No. gZ /DRO/NTLR
Dated /8 .01.2024

Sub:- Miscellaneous Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar
versus Deputy Commissioner, Rupnagar & ors.

Please refer to your office letter No. 10547 dated

Sir,

03.01.2024, on the above noted subject.

Now, it is intimated that a copy of order dated

04.01.2024 passed by the Hon’bIc NGT in aforesaid case has

been received in thi$ office through email message dated

16.01.2024 from the Consultant (Judicial) NGT, Pb. New Delhi.

The Hon’ble NGT has observed in aforesaid order dated

04.01.2024 that as per the reports submitted by the Deputy

Commissioner Una and the Deputy Commissioner Roopnagw

there is disagreement regarding the land in question including its

entries in the revenue record and also demarcation with proper

boundaries. In the reports there is no mention as to what are the

khasra numbers and what is the individual and total area of the

khasras numbers comprised in the land in question. Entries in

revenue record are stated to have been updated but copies of the

revenue tecord have not been pIed. The land in question is stated

to have been demarcated but copy of the demdrcatiorr report has
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+ $ not been fIled. On some part of the land encroactrynents are

stated to have been made but wieasu7ements of the area

encroached upon and names of the encyoacheys have not been

wren8oned. No proceedings have been taken for removal of

encroachwtenb. The aspect of illegal construction of road in the

land hz question has nor been looked into. The Hon’ble NGT

vide aforesaid order dated 04.01.2024 has directed the

undersigned and the Deputy Commissioner, Roopnagar to submit

their detailed reports alongwith copies of relevant records with

respect to all the aspects mentioned above. The Hon’ble NGT

vide aforesaid order dated 04.01.2024 has also directed the

undersigned and you to nIe report regarding the market value of

trees illegally cut, the quantity of wood of illegally trees

recovered by the Himachal Pradesh Forest Department, auction if

any conducted for sale thereof and realization and utilization of

sale proceeds of the same on or before dated 10.03.2024 by email

at judicial-ng.t@gov.in. Therefore, you are directed to send the

detailed report alongwith copies of relevant records to this office

strictly in terms of aforesaid directions passed by the Hon’ble

N(JT before dated 20.02.2024, enabling this office to file the

requisite report before the Hon’bIc NGT within stipulated period.

The copy of aforesaid order dated 04.01.2024 is enclosed for

further immediate necessary action.

Raghav Sharma, IAS
Deputy Commissioner,

r , Una, District Una (H.P.).
L/ ph. No. 01975-225800.

Encls. As above

217



–/7– .ANNGXUR€'c£>

No. i5TIM
HP Forest Department

Dated Un,, the a
From:

To:

Divisi6nal Forest Officer,
Una Forest Division, Una (HP).

The Deputy Commissioner,
Una, District Una (HP).

Subject:

Sir,

Miscellaneous Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagar & Ors.

Kindly refer to your office letter No. 92/DRO/NTLR dated

18.01.2024 on the subject cited above.

2. In this. connection it is submitted that a meeting of Deputy

Commissoner, Una and Deputy Commissioner, Rupnagar (Pb) was convened

at FRH Nangal on 21.02.2024. Matter was discussed in the meeting and it was

found that the variation of land was due to the wrong conversion factor of Acre

to Kana1/Marlas by the Puinjab Revenue Authorities. As the demarcation of

the alleged area has been conducted by Punjab Revenue Authorities in the past

in the presence ofreveue officials ofHimachal Pradesh on three different dates

and latest by 29.08.2023 and thereafter the boundaries of the land in question

\vere fixed which was subsequently fenced by H.P. Forest Department.

However, the demarcation report has not been received from the Punjab

Revenue authorities as yet which is required to be submitted by them in the

Hon’ble N.G.T. It is made clear that area has been fenced on the basis of

demarcation given by Punjab Revenue Department, but they have not shown

Khasra Nos. in the fenced area. As per report dated 30.06.2023 of Tehsiidar,

Nanga], he has reported that there is double entry of Khasra No. 428 and 437

in the Jamabandi (copy enclosed), but both these ICtasta Numbers pertains

toTimber market.

It is also submitted that the area in question has also been

inspected by a committee comprising D.C.F. Una, D.R.O. Una and -l’ehsildar,

Una and as per their report, 33.58 Acre area has been found fenced. It is,

therefore, requested to kindly take up the matter with the Punjab Revenue
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,b Authorities to specifically mention the Khasra No. comprising the fenced area

to avoid any litigation at a later stage.

As regards updation of entries in the revenue record is

concerned, the matter pertains to Punjab Revenue Authorities for which matter

has already been taken up with Tehsildar Nanga1 vide this office letter No.

3060 dated 31.05.2019 (Copy enclosed) as well as your office vide letter No.

6275 dated 22.09.2023 to take up the matter with Deputy Commissioner,

Rupnagar (Punjab) for changing the entries in revenue record from “Makbuja

Mehkama Timber Market” to H.P. Forest Department, copy of which is
enclosed herewith.

It is further submitted that following trees were illegally cut

during the year 2018 and 2022, value of which is assessed on the basis of

preveiling market rates fixed in Himachal Pradesh as under.

Year

2018

2022

Species No. of trees 1 Volume
illicitjy felled in cum
29 21.432

0.9771

21.31423
43.72353

Rate per I Amount
cum
18591

41673
21612 460638

900753

Eucajyptus

Eucal'
Total

Out of.the above illicitly felled trees, following forest produce

has been recovered which has been stacked at F.R.H. Nangal. As case is under

trial in the Ld. Court at NangaJI and as such matter has been taken up with SSP

Ropar to obtain necessary orders for disposal of the seized forest produce.

Year
2018
2022

No. of jogs seized] Volume of seized lo in cum
17.105190
17.516144

As the area in question from where trees have been illicitly

felled falls in Punjab State and as such market rates fixed in Punjab state are

required to be applicable in the instant case.

Regarding environmental compensation, it is submitted that the

land in question falls in Punjab State and as such as per proceedings of the

meeting held on 13.09.2023 under the chairmanship of A.D.C. (G) Rupnagar,

necessary envirorunental compensation is required to be recovered from two
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L,

accused by DFO Rupnagar which is Ruther required to be deposited in Punjab

Treasury.Copy of proceedings is attached herewith.

It is fUrther submitted that Executive Engineer, Construction

Division PWD, B&R Ropar (Punjab) has constructed approximately 400 mtr.

trace line/road without permission arom the Competent Authority of H.P.

Forest Department after illicit felling of 30 trees for which a complaint had

been filed by Range Forest Officer, Una in Police Station, Nangal and

accordingly F.I.R. No. 0182 dated 06.11.2018 was registered in P.S. Nangal.

It is further submitted that a bridge is being constructed by Punjab P. W.D.

(p&R) Division, Rupnagm/Nangal near Forest Rest House, Nangal on

southern side which seems that after completion of the said bridge, it will pass

through the land recorded as Makbooja Mehkama Timber Market which is

under possession of H.P. Forest Department. As per orders dated 17.03.2023

of Hon’ble NGT, for any developmental activities on the said land, prior

permission from the competent authority is required. Hence matter has already

been taken up by the undersigned with Deputy Commissioner, Rupnagar

(Punjab) vide letter No. 7137 dated 16.10.2023 to direct the concerned

authorities to take prior permission from the competent authority before

undertaking the said work.

This is for favour of information and further necessary action

please.

Encl: As above Divisional
Una For©D

’€)f$cer,
ion, Una (HP)
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HP Forest Department

D't'dUn', the >>?q/\3
Divisional Forest Officers

Una Forest Division, Una (HP).

From:

To: The Deputy Commissioner>
Una.

Subject:

Sir,

O.A. No, 882 of 2022 titled as Sanjeev Kumar versus Deputy
Commissioner) Rupnagar and Others.

Kindly refer to your office letter No. 767/DRO/NTLR dated
24.04.2023 on the subject cited above.

2.

hereunder:

As desired vide letter under reference, point-wise reply is sent

© The matter has been taken up with the Deputy Commissioner,
Rupnagm, Punjab vide this office memo No. 1714 dated 12.05.2023 reguding
updation of entries of land in question in revenue record but the same is still
under progress. The demarcation of the land in question has been done by
revenue au8lorities of Punjab Revenue deparUnent and the work of fencing and
erection of boundary pillars is being carried out and will be completed shortly.
It is pertinent to mention here that around 11.15 acre land has been demarcated
urd calculated less by the authorities of Revenue Dqwtment, Punjab Govt. as

in some portion of land illegal construction has been found done and in some

portion2 railway Ike and railway station has been found constructed.

(ii) Ths matter pertains to Punjab Police Department. How?vet,
staff of Una Forest Division is in touch with Punjab Police Depatment and

extent all cooperation and assistance in the investigation.

(iii) A complaint has already been lodged by Range Forest Of6cu,
dna in the offIce of SHO 'Nangal vide letter No 1323 dated 27.01.2023 (copy

enclosed) regudbg illegal felling of bees standing over the land in question and
FIR No 11/2023 dated 30.01.2023 has also been. mgistued against accused

Daljeet Singh 9 Akash Barra and others. Copy of FIR is enclosed herewKh.

(iv) As the Land in question is falling in the territory of' State Punjab,
he;u.e the applicable environmental compensation has to be recovered by the
Punjab Fore-st Department. (Copy of proceedings dated 16.09.2023 is attached).

(V) Matter pertains to Punjab Administration/Police depuknent.
I

M Matter peaains to District Admhdstration Rupnagar'. However it
is subrnitted that as per directions of Han’ble NGT, District Admidstration
Rupnagar, has directed District Revenue oaicer, Rupnagar for demarcation of
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(vii). . . , is th? land in. question is falling in the territory of State of
Pmjab, hence the matter pertains to Punjab adIni iis kaion:-------'

It is 6uther requested that matter may kindly be taken up with

the DeputY Commissioner, Rupnagar (Punjab) for updating the entry in the
revenue record under the ownership/possession column as “Himachal Pradesh
Forest Department” instead of “Makbuja Mehkama Timber Market” as

well as to take appropriate action in respect of around 11.15 acre less land than
actual area.

Divisional
Una Pores

E.d,t.No. £b92,-? ? D't'dU"a, the >'qq/ \)
copy is forwarded to:
Pr.'' (HoFF) H.P. S tanIa for favour of information'

, C.F. Hamirpur for favour ofinfomlation.
1.

2.

i@Officer,Divisional
on, Una (HP)Una Fores

E,d„.N,. A>lB -D„'dU-’,'@ >’qq/a

aCt i O n W e r + t p IIi =%: : sI ::::yT: : : Jg E : £a BeT; ; T::g :: Tn anne TessaW
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Boar'motHE
bnagattonal OKIn'

nagu'140001
, S\nghNagaTl+281,

Dat

\n\ %:a

\. Ihe Sub D\v\s\ana\ MagUtate' Sd AnandHX SahIb’ Rupnagar

2. Ihe D\stI\cI RevenUe OKRet1 mpna®t

3. ’n\e D\sk\d FOreStOffM1 Rug\agN

4. Ihe D\s\dcIForestOKkeF CW\\d LItej1 RupnaWt

s. Ihe Deputy Su$edMendntQf Po\\ce (D)I Rupnagar

6. ne Range ForestOfnce{, D\shRI Una, FRmachatI Pradesh

7 . The Tehs\\dat, Nanga\, t>\str\dRuWagal:

\

Subject: ' ProceedIng; at the meetIng held under the Chairmanship of Addl'

Depubf Commissioner (G), Rupnagar on 13.09.2023 at 02 tOO PM

in thi Gjo ADC (G) Rupnagar reg&ding O.A. No. 882 of 2022 titled

as Sanjeev Kumar VIs DepuW Commissioner, Rupnagar & Others.

In thIs regard, the copy of proceedIngs of the meetIng he\d under the

ChairmanshIp of Addt. Depuby Cammlssloner (G), Ruprlagar on 1339.2023 at 02:Qa PM

In the o/o ADC (G) R.upnagar regarding O.A. No. 882 of 2022 Utted as Sanjeev Kumar

VIs Depuby Comm'lsgoner, Rupnagar & Others is attached{\erew\th for InFormation and

necessary aclIan please. I

you are requested to comply w\th the decIsIons of the Chairperson taken

durIng above saM meetIng and submIt the ad\on taken report w\thIn sUptRated tIme

periQd• t

i

'V AI ,,as above
\

i

ii

\

rd
Pat EngineEnv lronIn

I

I
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subjc at

ne blowIng were pFesent in the meeH®:

\ !hi : siTidiE:?:$:thE;!RE:i PaNg: r(H P )

\@

R

$

@ ii_ mN::=„„d,bd ,„d Mice noon bd filed in the FIR alreadY regbteKd withIn thBe

gR be ;lso registered agalnst other persons who are found to have done Illegal felling CIf tr:ss
standing over be land in questIon in other Ihddents and InvesUgatlon be completed and police '
report be fiIM in the FIR registered within three months,
Environmental compensatIon & imposed on the persons who are found to have illegally cut the
tres and compen%tory aFforestation be done wIthIn three months,

S&icl action in taken by the Dlstnct AdminisUaUon Rupnagar and Police Department Rupnagar /
Nangal in future qgainst the defautters by regIstratIon of FIR Imm’ediately on receipt of complaint.
Immediate help tp extended by the DistrIct AdmInIstratIon and PoIIce Department Rupnagar to
the Himachal Pr?dah Forest OfficIals -In order to stop and curb any further vIolations and
encroachment actIvities as and when so asked for.
No proj nt be uildertaken on the land in question without prior approval of the Central
Government und+ the Forest CbnservaUon Ach 1980.

vii.

TberufteG it wai informed that the matter regardIng ImplementatIon’of dire<Hans Issued by
Hop'bJe NaT was eadier rFviewed by ADC (g), Rupnagar on 30.05.2023 and he poInt wIse umpIlance -o'f
decisions taken during tha last meeting was dlscus5edf whIch is as under: ' • '

Sr.
NoI

1#

Decisions of meeting held on
30#05#2023

CompIIance submitted by Concerned Department

District Revenue dHicer, Rupnagar wIll
form a joint ! committee after
aordinaUng with ithe District Revenue
OFficer, Una, Hlmachal Pradesh and
send the aompl lance report wIthIn one
month.

T

pRO Rupnagar, Informed that the demaratlon ofa

land in questIon has already been–k; b–&"th-;

// Eenvc?:!eop=!?gtofhHiaF:!;Ill:=!je£h'c=?F;In
completed due to evIctIon/aIfeged kab :a made on
that panJcu Sar land by few beopTe.

e

+
I

I

A
Department of Pplla wIll submIt the
icaon t3ken rewrt ta Deputy

a:;;:HJ:i:hnRFPon£goT =:r/Ittii
two daYsl i

PaPt:RuPMgar vUe b

W ana have

wW'

.t

I
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Nar\gat.

• DFt)/ Rupnagar Informed that' the damage
(.r.)mi>ensatJon for 23 trees by assessment of Rs.

1l31/500/' has been given to District Forest Officer,
tina Hlmachal Pradesh by District Forest OFficer,

Rupnagar vlde letter no. 9375 dated 27.12.2022.
AD-C (-G) directed DFO Rupnagar to recover the
CDmpensation from 2 no. aaused and deposited the
same Into Punjab Treasury within 3 days and will
give clear cut:' report to the Deputy Cornmissioner,
Rupnagar.

39

e

q.
ppCB will be abrdinaung wIth District
Forest Omar, i Rupnagar regarding
impositIon N Environmental
ComoerlsaUon irl'the above matter.

;

PPCB shall send directions 'of Hon'bIe
NC:T to the stakeholder departments of
District Rupnajar (Sub Divlsionai
Officer, DisK. Town Planner, Executive
Offiwr & Senior Superintendent ' of
Police) for not allowIng any project at
said site, without obtaining - prior
permission under the Forest
Conservation Act, 1980,

Xen, PPCB has' been directed to coordinate the matter
regarding deposition of Environmental Compensation
with DFO Rupnagar.

Necessary Instru,ctions regarding no . construction of
project have already been passed to all Departments
wIde thIs office letter no. 1559-63 dated 13.06.2023.

PC

ammissfonv:FRI#agdaTFEll Uth3r}:e{hfXLex: IETlidugiBr, RIpE!!in=;£h]Fre:£Jh£) :Fuji
concerned officers for ! the revIew meetIng, so that report may ' be 'subhitted– lo–-}GAGe–N(= &

i

i

!

I
t

I

(

i

\

I

I
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HP Forest Department

Dated Una, th, 1 < 1 b)adP

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Rupnagar (Punjab).

Subject:

Sir,

Regarding compliance of the order of Hon’bie NGT in O. A. No.
882 of 2022 titled as Sanjeev Kurnar versus Deputy
Commissioner, Rupnagar and Others.

; It is brought to your kind notice that a bridge is being
constructed by P. W.D. (B&R) Division, Rupnagar/Nangal near Forest Rest
House, Nangal on southern side. It seems that after completion of the said
bridge, it will pass through the land recorded as Makbooja !Ylehkama Timber
Market, which is under the possession of H.P. Forest Department. As per
orders dated 17.03.2023 of Hon’ble NG’F (copy enclosed), for any
developmental activities on the said land, prior permission from the competent
authority is required, but no pennission has been obtained by the P. W.D.
(B&R) Rupnagm/NangaI. It is, therefore, requested to kindly direct the
concerned authorities to take prior permission from the competeht authority
before undertaking the said work please.

Enel: As above Division:
Una Fores dD

It Officer
ision, Una (W

Endst. No. 7132 Dated Una, the

Copy is forwarded to Deputy Commissioner, Una for
ina)rmation and n/ction. He is requested to kindly take up the matter with Me
Deputy Conunissioner Rupnagar (Punjab) for immediate action please.

Divisional leT

Jni (HP)@&Una Forest

%ndst. No. ??:3ct Dated Una, the I<? iD) AoR:3
Copy iF forwarded to RFO Una for information w.r.t. his letter

No. 891 dated 09.10.23.

Divisional hI

Bir;(HP).CbaUl hresdDivi

TaI >1>
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No. 1 5997
HP Forest Department

DatedUna,the //3{?'1?

From: Divisional Forest Officer,
Una Forest Division, Una (HP):

To: The Deputy Commissioner,
Una, District Una (HP).

Subject:

Sir,

Miscellaneous Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagpr & Ors.

Kindly refer to your office letter No. 92/DRO/NTLR dated

18.01.2024 and in-continuation to tis office letter No. 15514 dated 01.03.2024

on the subject cited above.

2. It is submitted that the area in question has also been inspected

by a committee comprising D.C.F. Una, D.R.O. Una and Tehsildar, Una and

as per latest report, 33.31 Acre/351K-10M area has been found fenced. It is,

therefore, requested to kindly take up the matter with the Punjab Revenue

Authorities to specific.ally mention the Khasra No. comprising the fenced area

to avoid any litigation at a later stage.

Divisional
Una ForegD

Officer,
ion, UM (HP)
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No liV 7:i
HP Forest Department

D,t,d, u„, th, a 77 / ) a' a '7

From: - Deputy Conservator of Forests,
Una Forest Division, Una (HP).

b

To: The Senior Superintendent of Police,
DisH. Rupnagar (Pb)

Subject: O.A. No. 882 of 2022 titled as Sanjeev Kumar Versus Deputy
Conunissioner, Rupnagar and other.

It is intimated that FIR No. 0182 dated 06.11.2018 and FIR No.
Sir

9

OII /2023 dated 30.01.2023 were registered in Police Station Nangal for illicit felling
of Eucalyptus/Shisham trees in which following forest produce was seized:

FIR No. & date
m( me 06.11.2018

Forest Produce. seized

EImaiFoBlin16.362 cum
Shisham logs = 10 No. = 0.743 Cum
Faelwood = 3 Qtl
Eucalyptus stumps = 29 No
Shishanr stump = 1 No
Rlmnnjog;m2023 dated

2. In this connection it is intimated that Hon’ble National Green Tribunal

in its order dated 04.01.2024 in OA No. 882/2022 has directed to latest position of
disposal of seized property. As the case is under trial in the Hon’ble N.G. T. and as
such it is requested to kindly obtain necessary approval from the Competent Court for
disposal of the seized property so that latest position is intimated to the Hon’ble NGT
before 10.03 .2024 as per directions of the Hon’ble Tribunal please.

Deputy C91}&rva7or of Forests,

Una Forest Division, Una (HP)dp

Dated Una, the af/ i/ ao It'/
Copy is forwarded to S.H.O. Nangal for information and immediate

necessary action being court matter please.
;

En(:ist. No. ;J?'7 'f

Deputy ConsJlvato;Jof Forests,

Una Forest:Division, Una (HP).ah.
D“'dU:'::’th' dIll ;J'q'I

En(ist. No. jog 75–
Copy is forwarded to R.O. Una for information and n/action. He is

requested to contact concerned authorities for inrmediate aFtion please.

Deputy Consgkvator of Forests,

UP(#ivisio”' Una (HP)'(K/
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D,t,d u„,, th,JDP2q
From: Divisional Forest Officer,

Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Una, District Una (m).

Subject :

Sir,

Miscellaneous Application No. 114/2023 in Original
Application No. 882/2022 titled as Sanjeev Kumar Versus
Deputy Commissioner, Rupnagar & Ors.

Kindly refer to your office letter No. 440/DRO/NTLR dated

06.03.2024 on the subject cited above.

2. Point-wise reply to the shortcomings pointed out vide letter

under refeence is sent hereunder:

1. Matter has been taken up with S.S.P. Distt. Rupnagar to take
necessary approval from the competent Court for disposal of
the seized timber vide letter No. 12973 dated 29.01.2024

(Copy enclosed).

2. Regarding environmental compensation, it is subnHtted that
the land in question falls in Punjab State and as per
proceedings of the meeting held on 13.09.2023 under the
chairmanship of A.D.C. (G) Rupnagar, necessary
environmental compensation is required to be recovexed from
two accused by DFO Rupnagar which is further required to be

deposited in Punjab Treasury. In the same meeting it has been
directed to XEN PPCB to coordinate the matter regarding
deposition of environmental compensation with DFO
Rupnagar. Copy of proceedings is attached herewith. No
furTher correspondance has been received from DFO
Rupnagar in this respect as yet.

3. Photos of the bridge constructed by the Punjab PWD (B&R)
Division are enclosed herewith.

4. Photos of path constructed over the land in question are
attached herewith.

Encl: As above Divisiond„’F7rest Officer,
Una ForQst Division, Una (HP).
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Calnluls§lonerr RupnagaF lk OUIBr$'

Jecti

/ TIle followIng were present in the meeUng!

I ' ikE::i gEtuurE;HeHSi£Fnangalf Dlstdd Rupnagar
7. Sh. F\arlveer Ba}wa, DSP (D)/ Rupnagat

B: 'i?;. iT,tR,bs::gi:E:i,'uNA (HP)

la. Sh. CharanDit RaI, AEC, Rupn3gat

'€'

withIn three months.

iII:i::auc"1 be Fompleted and Wlice nWa bd filed in the FIR already regIstered withIn three

\r

l
lie

iii.

iv.

vi.

vii,

: : : ::: sN ::::hi! e:Ifi r: : Fi:inTDla !!;S &}>:i {Tjlle : !: i::i:FPPfi I: in ? ILI : :sn 1 :I?:E %
Sr.

No,. 1
Decisions of nleeUng held on

30.05.2023 Wa n 1:1:1 6 U b III i tt e d b y C O n t e r n e d t) e P a r1L ment
i ?i£tfid Rave que qmcer, Rupnagar wIll
} fom . a ic,int ! commIttee after

3pE ::): : a bjnnga f1ry 1:: r=::Fh : 1 S SHIL =Ve : ::
send the compIIance report wIthIn on;
month.

/

Al Department of PoIIce v/111

ActIon taken report b
CommIssIoner, Flppnagar as

PunJab polluUon $onkoI
two days,

submIt

Board

the

weSfuEI
Wlthlr,

gaG : R u P n a 9 a r v 1 d e I e R e r d a t e(1 2 1 0 6 1 2 0 2 3 h a sIn famed
0

M

i
I

I

0

.and Akash .Rana havq
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mlimml–53023 ;iI
3er the order of Hon'ble Punjab and Havana Hlgt? i
a1,)url. chandlgarh. After obtaIning the !and rel,ska i
recordg from the Forest Department, Hilna€t lai !

Praduh, the suIt chaIlan wIll ' be prepared and
submltied to the court. During the Jnvestrgatjq,n.. if
the Involvement of any other person is found, aaJuri
wIll be taken agaInst hIm as per law,

I)FO, Rupnagar Informed that' the damage i
c.Dmpensatlon for 23 trees by assusmen{ of rts. i
1,31,500/" has been given to Dish;a forut: or€a'ir,
Una Hlmachal Pradesh by DistrIct Forest OfRc,tr, I
Rupnagar vlde letter no. 9375 .dated 27. i2.2022 , i
ADC (G) dIrected DFO Rupnagar to recover the #

compensation from 2 no. accused and deposited tile i
same Into Punjab Treasury withIn 3 days and wiJI
gIve clear cut' report to the Deputy Commissioner,
F{upnaW

Dislllt.i Forut' Officer, Rupnagar to
;£iJrdinate .the matter regardIng
Environmental Compensation with SDM

Nanga\.

e

i
i

!

i

Q

PPCB wil\ be cobrdinaUng wIth DistrIct
Forest Officer, i Rupnagar regarding
ImposItIon bf Environmental
Cnmpensation irl'the above matter.

PPCB shall send directIons 'of Hon'ble
1IGF to the stakeholder deparbnent.s of
Distdct RupnagaE (Sub Dlvlslonai
C)fficeQ Distt. Town Planner, Executive
OFficef & Senior SuperIntendent’ of

! Police) for not allowIng any proje(1 at
said sit9, wiEhout obtaIning pri6r
permIssion under the Forest'

i Conservation At..tr 1980.

Xen, PPCB has been directed to coordinate the maKer
regarding deposition of Environmental Col'hpensati8r\ !
with DFO Rupnagar.- - i

Newssary lpstru,ctions regarding no , constru.n of
project have already been passed to all Departriejl't5
wIde thIs offIce letter no. 1559-63 dated 13.06.2023. 1
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